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S ver 1 m asur s h v n 
u dertak n by th over m nt 
in the rec t p st with a view to 
revIvlng xports from th Ie th r 
s ctor. These includ (i) fixation 
of liberalis d xport quota for mi-
finish d lea th r during 1982-83, (ii) 
import of wet blue lea th r on duty 
fr basis, (iii) inclusi n of ~ otw ar 

in th list of products, which r 
ligiblefor speicalf; cilities 0 grou ... d 

lof 100% exports. 

EmbezzlelDent in Punjab Na-
tional Bank branch in Delhi 

2200. SHRI TRILOK · jH 
,DRA : Will the Minist r f 
FINANCE be pleased to tat 

(a) whether a CAse of embezzI -
m n t of more than a Iakh of 1 upec 
from a PWljab ation IBank B ~ l lCh 
in Delhi was det ct d sometim il 
November, 1982 ; and 

(b) if so, what are th d tails 
th reof sta ting th result f the ir~
v stiga tion mad in to the ca~e ~nJ d 
th e action taken by Gov rnm t in 
the matter? 

TH DEPUTY MINISTER 
IN THE MINISTRY OF FI-

ANCE (SHRI JANARDHANA 
POOJARY) : (a) Yes, ire 

(b) The Offic r-in-charg 
tension C unt r at R dot, 
lhi f the Pu j3 b Na tio a I BalJ. k 

had emb zzl d a urn of Rs. 1,52 , 
042 .50. The embezzl m n t was de-
tect d in November, 1982. The 
offic r concerned he.s b el plac d 
under suspension with ffect from 
24:-1 ~ -82. Th Bank also j mm dia-
~ ly lodged a complaint with th 
'polic on 24-11-82 and the polic 
~J;lv stigation has rot yet conclud d. 
The polic ha ve sin c rr st d 
th ofhe r concern d. 

Distillerie and Alcoholic Fac-
tories in Sikkim Exempted 
from Exci e duty and Income 

Tax 

2201. HRI P.M. 
Will th Minist r of 
b pI sed to sta e : 

UBBA: 
I ANC 

( ). whether it is a fac tha the 
distill ri s and alcoholic factori s 
in Sikkim are exempt d from exci 
duty and incom -tax; 

(b) how many di tilleri and 
alcoholic factori are functioliin 
in ikkim and who are their owners; 

(c) if the answer to "a" a bov is 
"yes", wha t are the rea ons for such 
x mption nd th am unt f 10 

in revenue incurr d yearly ther by· 

(d) whether it i propo d to do 
a\vay with th ex mption from tax 
enjoyed by distill ri sand a lcoh Ii 
fc ct ri in Sikki m . and 

(e) jf not, th reasons ther fj r? 

E MI 1ST ,R OF TAT 
IN THE !\1JNI TRY OF FINAN J ~ 
( HRI PATTABHI RAMA RAO): 
(a) and (b). Incom -tax Act, 1961 
h s not yet b eft xtended to th ta t 
of ikkim. h question of xtend-
ing the dir ct tax I ws to the Sta t 
Sikkim is being p riodically r view d 
in consultatior~ with the Ministry f 
Hom Affairs. 

Duties of xcise on a lcoholic liquor 
ar collect d by r spectiv stat s in 
terms of ptry 51, List II, v nth 

ch dul of th onsti tution f 
India . Production, manufa ctur, 
po ession, transpor t, pu h t . 
f intoxica tin Iiquo s cds £2.11 with-

in thejurisdi tioD fr sp ctiv Sta t 
G v rpm nts i t rm f ntry 8. 
of h s id list. such, th matt r 
do S ot fa ll within th ju isdi tion 
of the C n tral Govern.m t. 

(c) to ( ) Do s not arise in vi w 
of (a) & (b) abDve. 




